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THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please sit down. You have
said enough. We will now have a
discussion on U.P. (Interruptions) Mr.
Sikander Bakht, you please get up and
initiate the discussion. (Interruptions)
Will you please sit down?

SHRI BRAHMAKUMAR BHATT:
This is not the way, Mr. Vice-Chairman.

SHRI SATISH AGARWAL: Mr.
Bhatt, you cannot challenge the ruling of
the Chair.

SHRI GOPALSINH G. SOLANKI:
Here might s right sometimes.
(Interruptions)

SHORT DURATION  DISCUSSION

Deteriorating Law and Order Situation in
Uttar Pradesh

fug ¥ A (sft fawr w=) @ W=

wew, H 17 Wl N Jdn g | fagw
e d W fFom® W 3w WW
... (9E9[) ...

. . ¥ R
NoN's J/,Zf’d/;’ Irpon 2l
(-4’/3){5/}/5/4&"—0;“ e L’J/’

-~ . . /
Grze?) P> e —ols
N » \ k..—' / -
[Fads . . AL A
THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): There is no statement. This
is a discussion and Mr. Sikander Bakht is

initiating it.
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Sixty-three murders were registered in
the State of Uttar Pradesh during
February this year. I am talking
specifically on the law and order situation
in U.P. There is a long list of murders,
robberies, road hold-ups etc. The law and
order machinery has completely broken
down. The Government finds itself totall

incompetent to prevent, etc. etc, @ ¥ ﬁl'g
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They were killed in Behrampur village in
Bullandshahr district. As a result of caste
violence, six MHarijans were axed in
Meerut on the 6th January. This is
followed by further murders of persons
belonging to the Gujjar community. A
constable, Subash Chandra Giri, the key
witness in the Muzzafarnagar firing, was
shot dead on the Dehradun Express. On
the 11th January two persons were killed
in a clash between two mafia groups in
Gorakhpur. On 19th January two persons
were killed in a caste violence between
Brahmins and Yadavs in the Allahabad
district. The 26th January, the Republic
Day witnessed the killings of five persons
in a caste war between Thakurs and
Brahmins in Hamirpur. On 11th January

again, a lottery seller was shot dead in

front of the Shectal Plaza complex by a
guntotting youth in day light. On 24th
January three persons including a railway
contractor were gunned down in
Alambagh, Lucknow. the VHP leader,
Rungta, was kidnapped from Varanasi
and his whereabouts have not been

known so far. On 5th January, a Sub-
Divisional Magistrate, Amitabh
Srivastava was shot dead—
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at his Allahabad residence. Earlier he
" was posted as DM at Ayodhya.
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Scveral National Cadet Corps, giri
cadets from Jammu and Kashmir, who
were returning after participating in the
Republic Day lebration, were molested
on Shalimar Express. Then, Banaras
Hindu University—Udaipur  College—
Lakhimpur-Sitapur  bus jooted. Gold,
silver and other valuables were stolen
from the palatial kothi of Shri V.P. Singh
in  Allahabad. Shri V.P. Singh s
undergoing treatment abroad but his
house was looted in Allahabad.
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A senior B.J.P leader and former
Minister, Brahm Dutta Trivedi, was shot
dead along with his body guards in the
home district of Farrukhabad. Another
B.J.P. lecader, Shri Anil Yadav, was shot
dead in- Kanpur Dehat.
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His hielplessness is vivid. He is passing
through a phase of screaming agony.
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“Everybody is deeply concerned and
worried over what is happening in the
largest State in this country. It is heading
for - anarchy, chaos and destruction”
g fE W o w9F gem

Addressing a Press meeting in Bhopal,
he said:
“There was no substance in the charge
that law and order in that State has
collapsed under Mr. Bhandari’s rule.” 3¢
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“l cannot take action against the
Governor if a murder takes place in the
State.™
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“Everybody is deeply concerned and
worried over what is happening in the
largest State in this country. It is heading
for anarchy, chaos and destruction.”

Addressing a Press meeting in Bhopal,
he said:
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“There was no substance in the
charge that law and order in that
State has collapsed under Mr.
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Bhandari’s rule.”
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“1 cannot take action against the
Governor if a murder takes place in
the State.”
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Inaugurating a college of technical
education in village Raipur, Mr.
‘Bhandari alleged that the Union
Home Minister misguided the
nation about the law and order
situation in the State. He did not
have up-to-date information about

the law and order situation in Uttar
Pradesh.”
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“When asked  about the UP
Governor, Romesh Bhandari's
remarks that Mr. Gupta might have
misquoted, he said, ‘I don’t know
how he says I have been misquoted.

He insists on whatever ‘he said is

correct.” The Home Minister was
also reminded about his reported
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remarks in a TV interview that the
Prime Minister communicated to him
only through the Press. He shrugged
his shoulder and then quipped, ‘No
direct communication with the Prime
Minister’.”
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What is the concept of collective
leadership? The Prime Ministér and the
Defence Minister are publicly disagreeing
with the Home Minister. The Governor is
caring two hoots.
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Home Minister Sahib, the Governor
has been directly shielding the former
Health Minister of U.P. and the then
Health Secretary from being charge-
sheeted in the Ayodhya scam. I am sorry,
ayuryedic scam.
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SHRI JOHN F. FERNANDES: He
has started speaking the. truth, Sir.
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“The very fact that the Union
Home Minister has considered it
necessary to prepare an.acion plan -

for UP shows that the law and
order situation in the State...”
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illegal and unconstitutional imposition of
President’s rule in Uttar Pradesh.
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Is it co-terminus with the expiry of the
present period of six months of the
President’s rule in Utter Pradesh?
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He has been passing through a phase
of screaming agony.
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“Politicians cross fire in Uttar
Pradesh.”
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“I have been threatened. If I get killed
tomorrow, burn this city. At least, 10
guns should be provided to each and
every basti in this town so that we can
fight on our own. As far as Government
officials are concerned, we consider them
to be dead.”
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“Spurt in crime exposes the UP

Governor’s claim.”
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“Six hundred and thirty-three murders
were registered in the city during January
this year.” -
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Cihe growing criminalisation f pelitics
and the deop rooted nexass  between
politivians  and constabulary are being
sited as prime reasons for the present
sorry slate of affairs. Even the Diector
General says policemen from the level of
inspector to beat constable feel that
politicians come in the way of dealing
cffectively with the criminal elements.”
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“UP law and order takes a nose dive.”
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“Five bodies found in Muzzafarnagar.”
Thiz has been reported in the Indian
Froress of 15th February.

“UP police on alert after the killing of
Brahmadut Dwived;.”
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ft o is absoletely  uaconstitutional
Preadent’s Rule cannot be imposed aver
President’s rule after the expiey of & yea
But it is happening. Five months have
already passed.
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the Governor is the Chief Executive also

and being the Chief Executive it is the
night of the House to criticize.
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THE VICE-CHAIRMAN (SHR] AJIT
P. K. JOGI): I think it is not a point of
order but you have made point and I

think the Leader of the Opposition will
keep that in mind.
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SHRIMATI RENUKA  CHOW-
DHURY (Andhra Pradesh): I have the
highest regard for you, my dear friend. It
has shaken me to the core that we are
discussing Governor and the Raj Bhawan
vis-a-vis attrocities against women. We
are saying that girls were raped on trains.
The perceptive is totally...

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): There is an
atmosphere of anarchy. These are the
symptoms of that. This is what he means
to say.
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THE VICE-CHAIRMAN (SHRI AIIT
P. K, JOGI): Kindly conclude.
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The entire State of Uttar Pradesh has
been left to the whims and fancies of an
individual whose main job is to kecp the
BIP out of the Government at the behest
of his masters at the Centred wWas &

T §

Fepbbonmsdfront

The State of UP is being
governed unconstitutionally. Sir, if such a
state of affairs is allowed to continue in
the largest State of this country, if the
political leaders are hounded out or killed
in cold blood, if the Government
machinery becomes a silent spectator to
all sorts of heinous crime, 1 am afraid
democracy will go not only from UP but
also from the whole country. What is at
stake is the survival of the democratic

polity.
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THE VICE-CHAIRMAN (SHRI AJIT

P.K. JOGI): Mr. Bakht, would you like
to continue after lunch also?

SHRI SIKANDER BAXHAT: No,
Sir. I am finishing my speech in two
minutes. I will take only two minutes

more. ¥ A g0 FO DT YW §, T e |

w4622 5 ot S

[l
The judgement of the High Court
requircd convening of the elected

Assembly so as to allow the people’s
representatives to clect a Government

i and its lecader. In the words of the
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Attorney-General of India, there was a
clear and demonstrable failure of the
constitutional machinery. It was induced
by the Central Government acting in
abuse of power and directing the Gover-
nor to ensure that the BJP was not given
the chance although it was the largest
single party. The Centre’s preferences
...(Interruptions)...

SHRI JOHN F. FERNANDES (Goa):
Mr. Vice-Chairman, Sir, how can he
quote from the judgement?

SHRI SIKANDER BAKHT: I am not
saying anything against the Supreme
Court’s judgement.

SHRI JOHN F. FERNANDES: This
has been stayed by the Supreme Court.
The matter is sub judice.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): He is only quoting from the
judgement.

SHRI SIKANDER BAKHT: What
have T said? I did not say one word
against-the Supreme Court. What have I
said? I want to know. I have not said
anything against the Supreme Court,

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI) He has only quated from the
judgement.

SHRI SIKANDER BAKHT: 1 have
only said that the Supreme Court...(Inrer-
ruptions)... What are they saying? ...(/n-
terruptions)...

THE VICE-CHAIRMAN (SHRI AJIT
P. K. JOGI): Please take your seats.

SHRI TRILOKI NATH CHATUR-
VEDI: Sir, all that we want is a democra-
tic Government in Uttar Pradesh...(Inter-
ruptions)...
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If there was a vaccum at all, it was a
vaccum of good sense and propriety.
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The House adjourned for lunch at one of
the clock.

The House reassembled after lunch at
four minutes past two of the clock—THE
VICE-CHAIRMAN (SHRI P.X. JOGI)
in the Chair.

SHORT DURATION DISCUSSION

Deteriorating Law and Order Situation in
Uiter Pradesh-—Contd.
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